Uniun of India & others

Eﬁt Mr, Justice U.C, St iﬁaatg

The applicant was appoinmted as L.D.C. in nrﬁfﬁ$ 

; parachute Factory, Kappur on 31.5.1963 and thﬂtﬂﬂfﬁﬁﬁfl'

He was promoted as Supervisor/Security Asstt. 'A'Grade f?ﬁ”
} on 15.3.73., He filed a representation on 27 + 380
and it was followed by a . subsequent representation i
dated 4.7.1982., He was informed that his representation j;
has been rejected. The applicant again preferred an |
appeal on 31.8.,82 and 6.9.82 and the sams was dismissed
by the Director General Grdinance Factory on 22.12,1984.
The applicant agaiﬁ filed yet another representation i
through proper channel for considering his case dengvo
on 28.8.84 followed by ather representations in 1586
and 1987. As the applicents previous representation
had alraqdy been decidﬁﬂkhare was no question of
deciding the same matter again. Further arfter filing
the representation after dismissal of the previous |
representations, which had already been disposed of
Bveus prior to coming in fnfca of Administrative Tribupals. .

The limitation can not be extended in this mannsr.

The applicant's grievence is that he uamut@i

opportunity to nxarnisa option in 1974 uhﬂa pwya@gwg:*

rnigad and his rupraaantntxana unzn nut




Allahabad
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